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PER ASHOK JINDAL: 
 

 The appellant has filed an application for early hearing of the 

appeal on the ground that they have produced the documents of 

fulfillment of export obligation after adjudication and after filing this 

appeal. In that circumstance, the matter requires consideration by 
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the adjudicating authority to pass an appropriate order on the basis 

of the documents with regard to fulfillment of export obligation 

produced before this Tribunal. 

2. Considering the submission made by the appellant, we allow 

the application for early hearing of the appeal. 

3. As consented by both the sides, we feel that the matter can be 

disposed of at this stage itself; therefore, we direct the appellant to 

produce all the documents produced before us with regard to 

fulfillment of export obligation before the adjudicating authority 

within 15 days from today. Thereafter, the adjudicating authority 

shall examine the merits of the case and shall pass an appropriate 

order in accordance with law. 

4. In view of the above observation, the appeal is disposed of by 

way of remand. 

(Dictated and pronounced in the open court) 
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